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AP 1L I 	i J.OiN INO. 

Applicant(s) 	k t(. mvcx r-! 

R+oôndents(  
Advocate for Applicant (s) ,/t 	 -*.'2'$-'-- - 

04 
Advocate for Respondent (s) 

iI 

No 1lte ls of the Registry 	 ORDER 01F'HE TRIBUNAL 

. 	 + 

Present : The Hon'b].e Mr Justice D.N. 
Chcwdhury, vice_Chairman. 

Heard nr S.Sarma, learned counsel fo 

the app lic ants. Application is admitted. 

Xssue usual notice. Call for the records. 

List on 14.11.2000 for written state 

merit and further orders. Meanhi1e status 

quo as on today shall be maintained as 

regards.the service of the applicants. 
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vice_Chairman  

1, 	~ ()., 	 . 

0 	on the 	prayer of 	Mr. B.S. 

Basumatay, learned 	Addi. C.G.S.C. the 

case is adjourned to 12.12.2000 for 

filing.of written statement. 

List on 12.12.2000 for written 

statement and further orders. 

/1. 
Vice-Chairman 

rd 
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3.1.2001 	Four weeks time is allowed for 

filing of written statement on ka the 

prayer of Mr B.S.Basuiatary,Iearned 

Addl.C.G.S.C. 

List on 2.2.2001 for order. 
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Vice-Chairman 

,Il 

7.3.01 	List on 4.4.01 to enablee 

respondents to file written stat enent. 

	

J'tt,. 	 .F-• 
	 Vice-Chairman 

	

'M 	rtAJ4 	 Im 

	

?51 	 4.4.2001 	Four weeks time allowed to the 

) ' 

	

	 respondents to file written statement. 

List for orders on 9.5.01. 

Vice-Chairman 

nkm 

rA4 	 95.01 	List on 20o6.200 to enable the 

3L, ____7 - 
	 rsspond.nte to tile urittee statement s, 

rma i 

id 

No4 \/c/tAk 

Q9 

bb 

20.6.01 	On the prayer of Mr.A.eb Roy 
Sr.C.G..C.4 weeks time is allowed 

for filing of written statement. 
List on 20.7.01 for orders. 

k. (_ U (A (^~' __)._ Member 

in 
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Notes ö#the Regis'Ery Date 
Order Of the Tribunal 

4U.l.UJ 	 - 	- 

Written statement haS flOt neen 

filed. List the dase kao listed for 

hearing on 24.8.01. The respondents 
may file wtltten statuent within 

two weeks. 

Vjce.iChajrman 
Im 

	

24.8.01 	 List the matter after four 

weeks. The respondents. may file 

written statement if any within three 

weekà from today. 

List 	on 	28.9.2001 	for 
hearing. 

iAirma 

/rd 	I 

	

1 . 280.01 	 Judgment de1iered in open. 

Court. Kept in separate sheets. Appli-. 
cation is disposed of. No costs. 

f.. .. 

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUW2HATI BENCH 

Or 
I  iginal Application No 0  316 of 2000 

28,9.01 
Date of Decision. .. 

Shri Sukloswar Kumar & 20 others. 

Petitjoner(S) 

Mr.B.K.Sharma , Mr.S.arma, Mr.U.K.Nair 

Advocate for,  the 
'Versus 	 PetitSopsr(s' 

Unji of India & Ors. 

Resp)r1dent ( -) 

Mr.3.C.Pathak • Mdi.C.G.$.C. 

Adiyc2 	for Le 

THE 

 
Rc3ponden- 

HON I BLZ MR.JWTICE D.N.CH(MDHURY ,VICCHAIRMN, 

THE 

1whetherReporters 
of localper may be aliowd to se the judgment ? 

26 To Le referred to the Repoje or not ? 

3
.Whether their Lordships wish to see the fair ccpy of the Jdqme ? 

4. Whether the Judgment is to 
be circulated to the other Benches 

Judgment delivered by 	'bi e : 
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CNTIJADMINISTR1TIVE TRIBUWL 
GUWAHI BNCki 

Original kpplication No.316 of 2000 

Date of Order: This the 28th Day of September 2001 

HONOBLE MR.JU8TZC D.N.HOWDHURY, VZCCHAIRMAN 

10 Shri Sflcleswar Kwnar & 20 others. 
Department of Telecommunication, 
Nagaon Telecom Division 

By Advocate Mr.B.K,Sharma, Mr.S.Sarma, Mr.U.KNair 

-vs.- 

The Union of India, Represented by the 
Secretary to the Ministry of Comminication, 
New  Delhi, 

The Chief General Manager, 
Assam Telecom Circle, 
GuwahatF-1 

The Telecom District Manager, 
Nagaon, Telecom Division. 

By Advocate Mr.B.C.Pathak, Addl.C.G.S.C. 

QRR. 

D.N.ChOWDHURY J(VC): 

The issue pertains to conferment of temporary 

status involving 21 Casual Labourers. The applicant No.1 

Shri. Sulcleswar Kumar had expired, the other twenty numbers 

applicants alongwith Shri $ukleswar Kwnar moved this Tribunal 

on earlier occasion for conferment of temporary status. The 

Tribunal passed an order in O.A.NO.107 of 98 and series inclu-

ding the 0 •'No.192 of 98 , dated 31.8.99 and disposed of all 

the 0Js.  including that O'.No.192 of 98. Vjde order dated 

31.8.99 the Tribunal directed the Respondents to submit 

representations individually within a specific period. It 

was further ordered that if such representations were presented 

the respondents would examined and scrutinise and pass orders 

thereafter in consultation with the records. In pursuance 

contd/-'2 



the order of the Tribunal the respondents was caused 

scrutiny of the case of the applicant by a Committee 

constituted by the Chief General Manager Telecommunication, 

Assam Circle. Vide order dated 14.7. 2000 the applicant was 

informed that the committee had scrutinised and examined 

the representation as well as the payment particulars 

and wages paid to the applicants it was interalia ordered 

that on the scrutiny and verification of the relevant 

documents that none of the applicants had completed 240 

days. Hence this application. 

Mr.S,arma learned counsel appearing on behalf 

of the applicant contended that the respondents had 

failed to consider the materials made available by the 

applicant and thus fell into error in its decision making 

process which was scrutinised by the committee, Counter 

in the argument Mr.B.C.pathak, ddl.C.G.S.C. contended 

that the authority considered all the relevant records 

and thereafter came to the lawful conclusion. 

From the written statrLent it transpires that out 

of 20 applicants some of then nearly worked for 240 days. 

The applicant No.4 Shri Gakul Bora worked for in 1993 - 188 

days, in 1994-234 days, in 1995-219 days, in 1996-227 days 

in 1997 - 205 days. in 1998 - 111 days. Iikewise applicant 
No.5 Shri. Dilip I(umar 13ora rendered service in 1991 18 days, 

in 1992 29 days, in 1993- 99 days, in 1994.-111 days, in 

1995-188 days, in 1996-68 days, in 1997-205 days, in 1998-

105 days up to May. The applicant No.12 Shri. Luit Kumar 

Gayaon worked in 1994-18 days, 1995-231 days, in 1996-45 days, 
/ 	

1997-58 days, in 1998- 10 days up to January. Similarly, 

contd/.. 
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Shri Tarun Kalita rendered service in 1991-232 days, in 

1992-238 days 1  in 1993-193 days, in 1994-192 days, 1995-

159 days, in 1996 -50 days, in 1997-158 days, in 1998-126 

days. The applicant No.19 Shri Gajen Dew Raja rendered 

services for 234 days in 1994 0  in 1995-158 days, in 1996-

225 days, in 1997-222 days, in 1998-108 days up to May 

with artificial break. He also prorata completed the 

prescribed period4 in the year 1998. 

4 49 	 From the facts mentioned above it is clearly 

stated that the applicant No.4 Shri Gakul Bora, applicant 

No.5 Shri Dilip Kumar J3ora, applicant No.12 Shri Luit Kumar 

Gayaon, applicant No.15 Shri Tarun Chandra Kalita and applicant 

No.19 Gojen Dew Raja rendered nearly 240 days. They are 

thus entitled for conferment of temporary status. Therefore, 

the respondents are ordered to take necessary steps for con-

ferment of temporary status to the aforementioned five persons 

viz Sri Gokul Bora, Dill9 Kr.Bora, Luit Kumar Gayaon,SrJ. Tarun 

Kalita and Gojen Dew Raja. Smti Devi Rani Paul was converted 

to a full time casual labourer on 18.5.2 001 who had completed 

her service 240 days as per Dertmental Rules. The Respondents 

are ordered to take all the remedial measure for providing 

her the necessary benefits under the scheme. 

5. 	Subject to the observations and directions the appli- 

cation of the applicants No.4,5,12,15,19 are allowed. Subject 

to the directions made above the application of the applicant 

No.14 Devi Rani Paul stands disposed. The application of 

Applicant No.1 stood abated. The application of the remaining 

applicants stood disposed of with direction to the respondts 

to consider their cases taking into consideration the changed 

circumstances as per law. No costs. 

(D. N.CHOWDHURY) 

LM 
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BE:F0RE THE C:Efli(L ADMINISTRPTIVE TRIBUN(iL 
GUW(HAT I BENCH 

( n 	i cat i c;n under sect: I cn 19 c fhe Cent ra I AUm :1. ni st.rat I vs 
Tr :tbunal (ct :1985) 

E TWE:EN 

1. SrI Suki eswa , 	ar, 	 cx4 
2 Sr liohan Chrdr. f:::aI I   ta 

3 Sri Si nod !'urnar Sal i< I a 

r i Gi a Chandra 

5,Sr :1 DI]. 1 p K.Llmar Bcr;a , 

S Sri Javant.a Haar I ka 

7 Sri Asho1:: Candra Dy 

B Sri (nanda Chardra Das 

\1: 	 • 

\i6 	27ii 

. i 	 '. 

9 .3r I Prahi ad handra Bc'ra 

10= McL Abdul Sa1am 

12 	r I 	ui t kjr Saya.c 

13 SrI Diii F 	 __________ 

i5 Sr.:i TarunChandra I(al ita 	" \ 
Md Nur Zame.n 

Of \ 17 SrI Chandramal C3fl;r+j 

/ 	 ) 
1S Sanesh Ci Bora  

1 	Sri Go.jen Dewra.ja j' 	 \ 

Sr I FdI ta [::r 	T::rd::i::fi 9 

21 Sri San.jI t Kumar Banik 

r 7 	 AiIcarits 

1 

/ 
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The Union -cf 	India 

Repr esented by- the Secr eta ryt o the 

Ministy of c:oinmunicat ion. 	New Delhi 

2 The Chief General Marac:er 

Ci rcie 

3 The Telecom District Manaçe r 

Telecom Division 

F. 	ponc:t nts 

PART :t C:ULARS OF THE APPL. I CAT I ON 

:. FART .0 C:JLARS OF THE ORDER ACiA INST NH I CR THIS APPL 	I ON IS 

MADE 

	

Th:is application is d:irected aqair!st the action of 	iS 

respondents in issui np the orders dated 14 7 2?Jø 	and in not 

consider i nq the case of the app li cents for cirant of temporary 

:atus and reqular iset ion 	their respect :ive services pursuant 

to scieme and di ections of the Hon Lie Supreme Court bywLi 

Under the si ml 1 	ts si that ion like that o the app Ii cat I ens 

others named been benefitec:L This application is also d:irected 

	

j n 	he aL. I on of F  he respondents :i n not implement :1 np the 

or der dated- 31 8 ::19 passed in he Hon o I e Tr i t::iw 5.1 	where :1 n 

d :1. rec ions si t..t e r1  for sc rut i n :1 ci no hcei r dec umnts 

4. 	 ... 	 I. 	i .1 .1. 

The appi icents decI-re that t:he :1 nstant: ppi icat ion has 

been I led within the limitation per iod prescr :ibed under . sect ion 

2:1 of ti Adm,jn:ist-rabive Tribunal Act. 198% 

C~_ 

NV 



3 	JURISDICTION 

The 	pp:t 	:ants further 	des: :1re that 	the st.tbjec:t itt1'r 

of 	the instant case is within the jurisdiction of 	the Hcn'b1e 

Tr buns I 

4; FACTS OF THE CASE 

4. 1. 	That the spp), i cants are C t i en A I ndi a and as such 

they are ent it led to al I the r i çihts protect ions and pr iv i 

as qNaraflteed by the Constitution of I ndia and laws fr amsd there 

unoer 

4 	 That 	in the instant applicat ibn the AppI icant are 

casUal worker presently hcl di ng- the post of casual worker under 

* the T VM Naqaon The respondnts have issued the impugned orders 

(identical) dated 14.7.2MOO to each appl i cants Accordi ngly the 

cause of action and re]. ief scIL. :ht for by the applicants are same 

Thus the instant app]. I cants pray that they may beal lowed to .joi n 

tociether in a single application invoking rule 4(9) (a) of CAT 

(Procedure) Rules :1987 to minimise the number of litigation as 

• 	well as the cast of the application 

A list ccntai ni nn the names and part I culars of the 

app]. :1 cante is anne:ed as  

4.3. 	That the appi I cants are presently continuing as casual 

workers and all of them were appointed in var :ous dates rangi nçi 

fr cm :1987-89 on casual basis The applicants are at present 

drawi nq their wages under departmental pay s1ips wh ch wi 11 

show  t hat they are casual workers of the Dept of Telecommuni ca-

tion and hence Be app1 :icants pray fcr a di rect-icn to the respon 

dents to produce all the relevant dc:umentsa at the time of hear 

inq of the case 

For better appreciation of the factual pcsi ticn the 

app). icants crave leave at the Hon ble Tribunal to anne> all their 

4~_ 



p.  

cevt:i f I cetes Is A r 	 C:o I I y They a re st I tl 	:cnt :i nu I nq i n 

tii r respective posts as stated abOVE 

8 4 	That some a I the s :1. m :i. tar ly  situated amp 1 ayees bel oncti ng 

to the postal Dc-par-  t ment had app roac bed t he Hon Li I a Supreme Caur t 

for cii rec t i on for re•ciu 1 ar I sat I on as has been prayed I n t he 

instant appi I ::atiori and the Hon bie E:.uprame Court acting on their ,  

Wr It; Fat :1 t. ion had Issued certai n direct ions iflI'tKCi to requ--

lar Isat ion iaswel I as qrant of temporary status to those casual 

Iabc:urars of the Depart:nrt of F:::ists It is I::Ert1rEflt to mention 

here that c :Imi no, dm1 icr benefit a qroup of s:imi lar ly situated 

employees under the respondents I a of deartment of Telecom--

mun :i cat i cs had a I so approac had the Hon b I a Supr ama Court for a 

similar direction by way of fiIinq writ qatition c: No 12BG/B9 

(Rem Gopal & OrsVs Union of India Ore ) along with several 

writ - pet ...ion i.e. 146/86 1:48s86 ecc Ui cne aioresaia writ 

pat 1 1; ions the Ho-n b Ia Supreme c:-t was pleased to pass a similar 

dire: ;ion to the respondents authority to prepare a schema on a 

rational bee Is for absorption the casual 1 abburers as far as 

possible, who have been work I ng more than one year in that r ra-

spect ive posts F..trsuant to judgment- the Govt qf I nd:ia MinIstry 

of Commun :1 cat ion prepared a si::: heme- In the name and style "Casual. 

Labourers (Grant of Temporary Status and Regular isat ion )sche-me 

1989"  and .t he same was commun :i cata:d vi de I at tar No 26-9-1 ø/89--STN 

dated 7, 11 89. in the scheme Car tal n benef its crested to the- 

- casual labourers such as coniermant of temporary status wages 

and di ly Rates with reference to minimum pay scale of regular 

Grc:up-DcfficIalS incluthn D(/i-RA etc - 

c:opies 1of the ('ipex C:c .....t Judçunent- and the aciva 

mast I onad si: hama is arixed herew I t h and marked 

• 

 

a ,  A NNEXURE- I and :2 

4.5 . 	
That as pa .......-, Annexure-- 2 scheme as well as the dire:- 

11 
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t:ions. :isuad by the Honble SLtrema CcL.rt 	nriewe-i : 

cases ment ic'ned above the applicants are entitled to the bane-

fits described in the scheme The app]. i cents are in pcissassicn 

of all the qualifications mentlo ned In the said scheme as well 

as in the aforesaid verdict of the Honble Supreme Oourt 	and 

more spec If :1 ca ]. I yin the dates des:: r I bedi in the 	neure-A may be 

refereed to for the bat ier epprec i at :1 on of t he fe ct.ua I position.  

4.6. 	That the respi:::ndante after Issuance of the a f:::resai ci 

schema issued further clarification from time to time of which 

ment ion may be made of letter No :269-4/93-STN- II dated :17 i2 93 

by wh I c h :1 twas Si; 1, pu I ated that the bane f :1 te oft the ac hc:•?me shou 1 d 

be ccnferrec.I to the casual labourers who were enqacjed dun i nq the 

period from 13385 to 226,88 

The applicants crave; I saves of the Hon b le Tr I bune I On 

produce the said order at the time of hear i nq of the c.se 

47 	That on the other hand casual workers of the Deptt of 

F:st.s who were employed on 29 11 89 were eli ç  I b le to be conferred 

the temporary ste+;us on sat:isfyi. ng. oth•r el :L:ibla conditions The 

I pu lated dated 29 1189 has now further been extended up to 

19,93 puruent to a •judqmsnt: of ...... e Ernekulam Bench of the 

Hon ble Tribunal del ivarad on 133 95 in OA No 75/94 Fursuant 

to the 	J •judciment del :Lvsred by the Erna::ul am Ban':.:h 	Scavt of 

India, Mi nistry of I::ommuni cat ion issued letter No 66-52/92-SFD-I 

dated 1 1:1 95 by which the benefits of conferr:inc:tempoery 

tef:s to the casual I abourens have been ax t.endad up to t. he 

recruitees up to the 10.9.95.  

A copy of . ....e aforssa:i ci lettEr dated 	1 11 9E 	as 

annexed herewith and marked as ANNEXLi:3 

The appl :1 cents have not bean able to net hold of en 



ai.'thsnti:: copy of the said letter and accordingly they pray for a 

di rect ion to -produ:e an at.hent :1 cated ccf:y of the sane at the 

time of hear i nq oft he instant 'appl I cat i 

48 	That the benefits of the afiresci d judç:inent 	and 

I c:u I ar of Govt cf I nd i a is requ i red to be e:-' 1:;enceci to the 

app Ii cents in the I nst ant app li cat i on more so when they are 

similarly circumst:ance with that of the casual workers to whim 

hens f its have been granted and presently working I n the Dept t of 

Posts As stated acove bot.n the Deptcs are under t he same Mins-

try I e the Ministry of Cornmun :1 cation andt. he scheme were 

pursuant to the Supreme Court s Judgment as raent ioned above 

Therec an not be any earthly reason as to why the appi cents 

shall not be extended the same benefits as have b?en qrented to 

the casual labourers work :1 nc, in the Dept of Posts 

4 That the applicants st- ate that the casual labourers 

work ing in the Deptt of Telecommuni cat ion are similarly situated 

like 	that of the casuel workers workinci in the Decit of 	Pcists 

in both the cases relevant schemes was p re pared as per the 

direct ion of the Hon ? ble Court delivered their .judcjmsntinre-  

•  spect of the casual workers in the Deptt cit Telecommuni cat ion 

fol low:inp the judcment del ivered in respect of casual workers in 

the Deptt of Posts As stated earl ier both the Deptts are the 

same Ministry 19 Ministry' of Commun I cat ion Therefore v  there is 

apparent disc ...,imi net ion I n r s.pe:ct. of bOth the sets of casual.  

laburers thcuqh work inc under the same Ministry. it is pert inent 

to mention here that the casual workers of the Deptt of Posts on 

obtai ni nq the TempOrary Status are granted much more benefited 

thn the casual workers c' f the Dept t: of Tel eccmmuni cat ion 8:1 ml - 

laç, benefits are requi red to be extended to the casual workers of 

12 
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the Deptt 0 i Te].ecommuni c:at ion hay i ni recard to the fact:s both 

the Dsp t;s are under the same ml n:istry and the basic foundation 

of the scheme for both the Dsptts are Supreme C:our t Vs idq(flPnt 

referren to above I 1 the c:asual wc:rkers of the Deptt of Posts 

can be rirantad wi t h the bene f :1, te as enumerated above based on 

Supreme Ccur t a verdict there is no ear t; hi y reason as to why the 

casual workers of the Deptt of• Telecommuni cat::ionsicul.d not be 

sxtendd with the simi lr bnsf i ha 

4 10 	That the appi i cents beg to state. that :i. ii view of efore- 

said scheme as well as the veru:i c t cit he Hon ble Supreme cciur t 

they snt :i t led to be repu I ar i sed more sc when t hers is at present 

more that 752 posts of DRM have been allotted to As:em Circle 	- 

That the appi icants beg to state that making a similar 

pra. yer a proup c:' t ca.:ual wor<ers working under Assam r c is ha a 

approa: had this Hon b Is Tr I buna 1 by way of f I I i ng OA No 299/9E 

and 302/96 and this Hon ble Tribunal pleased to allow the afore- 

sal 

 

said app I :i cation on 13 8 97 by a common judgment and o' der 

copy of the said order 	dated 13897 is 

annexed herewith and marked as NNEXUR 

412 	That We ap..:licants state that it is settled position 

of law that w ... en some pr Inc :1. plea have laid down In a qiven case 

those principles are req! ..... re ..;c be made app i i cable to other 

aim i. 1 er I y si t.uatad cases wi 1: hot requ i r I nq them to apprciac h the 

Hon his Ocur t aaai n arid ape in But in a nutshell case in spite of 

judgment of Hon b I : Er naku I am Bench delivered I n respect c: f 

c'suel labourers of Dsptt of Posts the Deptt cf Telecommuni ca-

t ion under tI.... same ml nistr\/ h not: yet ex tended the benefits to 

f he casual 1 abcurers work :1. nq under t hem 

7 
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4 	:L3 	That 	the a.ppl icant:s beqtct state that the act, ion of 	the 

rponc:ents 	towards 	the non implementation of the 	cae: 	of 	the 0  

app 1:1 cants are wi. t. h some ul tsr :1 or 	mot i vs 	on I y:c depr i vs the 1; hem 

from 	their 	lecitimate claim of 	reiu1ar :isat lo n The main crux 	cf 

;hsi r 	was 	for 	reular teat prayer ion and cirant of temporary status 

and 	for 	cons i draticn c f 	the r cases aqa net the 750 	pos 	as 

mentioned above but 	:1. n reply the respondents have not issued any 

order 	as 	yet 	The respondents being a •model employer 	aught 	to 

have 	qrented th€:• 	benefit of temporary status as per 	the 	scheme 

Without 	requir:i nq 	them 	to approecil the doors of 	the 	Hori ble 

Tr i buna 1 ape :i nand ape I n 	more so when all 	t. he app Ii cents 	ful f ill 

the required qua Li i cat ion as per the said scheme 

4.14. Tha.t• t he 	anp Ii cents 	ett:e t hat 	:1. n 	a nutshell bheir 

whole cr ievancss are that to extend the benefit of 	the 	aforese:i d 

scheme as well as sin:i. ler 	treatment as has bean pranted to 	the 	-o  

casual workers work I np under Deptt of Poe i:S in repar d to  treat - 

ing the cut c I de te of enqapemenl.;.as has been rn:. di f :ie d f rem t i. me 

to ti me by issui •0 y.  :
i ous or ders of wh: ch ment ion may be made 

of order dated 1 9.99 bywhi ch the bene f:i. t of the scheme beE. been 

exte dad to the rec rut teas up to 1998 

copy of the order dated 1 999 is annexed here-

with as Anne xu ria_-_5 

4. 15 That the appl i cant begs to state that hi çTh.l I qht I ng their 

gr levence -'': ;poroaChed the Hcn b.].e Tribunal by way of 

ft 1:1 flE OA No 192/ 90praying for 
qj;.T temporary status and 

recu Iar 'i set I one, The Hon hl a Tr :1. buna 1 was p1 .d to dispose of 

the said DA alonq with other connected matters vi de its order 

dated e9f:J with e direction to the respondents to consider 

tiei r cases after duE' scrut :i nise of the dccumente 



c:opy of the order dateci 31 	99 is annaxd 

hew :1. th and mar 'ad as A n ne  ure" S 

4.16 That the appl Ic ants beq to state that pursuant to the afcre'-' 

said or der dated 31, 8 99 the hi qhar authorities of : 

dents have issued vr :, c.'rders to the Divisional ;:y'j':jS' 

for furnishi nci do:u ant ,./::art: f icates to. ascertain the facts To 

that a f fact ment ion may be made of order dated 9 11 99 issued by 

the respondent No 3 asking for documents and certific'es / 

' copy of the such idartica]. :cer c:at.ed 	1199 

is anne:4'eci herawi th and mar ked as (in.na :ure--7 

4.17 That the applicants i::eg to c:ae that after the •jxtdg ant and 

or der dated 31 8 99 they have subm I t ted rep resentat ions :i. nd i - 

vi dual ly hi phil qhtinq the :1 r data of appol rtment as well as number 

of workinq days etc. in other div,sions the casual w::ers 	iii 

Area leo asked to appear in i nterv jaw held by the respondent 

However, the respondents have not yet haul any interVLE 

resp'ct of the present appl I cants Suddenly the respondent No. .3 

issued an identical orders dated 14 7 	by whi ch the v'epresCfl 

tat lone f :i lad by 'the app Ii cents have been disposed of 

ccipy of c a of such representations dated 

9 11 'E a nc: a ::cpy of one of sui::h orders dated 

147 2G2i is annsxed herewith and marked as Annex 

ur_"Lnc:L'iL respectively.  

4.18 That the applicants bag to state that barr i nc the cases o 

the present appl I i::snts in all cithar cases',i nterv laws have been 

.9' 



held for scrutinising ,the records but only the present applicants 

have been debarred fof the same The respondents have treated the 

present applicants differently violating Article 14 and 16 of the 

Constitution of Indiafl all the other similarly placed employees 

(Casual workers) have been qivn chance to point out personally 

the facts and figures pertaining to their service particulars but 

the said cpportuni'ey has not been grantad to the present appli-

cants Hence the eithr action on the of the respcnderts are 

ii iscial and violative of Art ide 14 and 16 cf the constitution of 

India. - 

419, 	That the applicants begs to state that in their cases 

the Annexure-A certificates. submitted by .tiem as wel I as by the 

sub'r.dinate authorities of the respondents have not been exam--

med properly. It is further sta ted that juniors to the appli-

':ants even outsiders have been granted with temporary status but 

only the applicants in whose case no personnel hearing i.e. 
/ 

interview was helo have been denied the samd benefmt of tempo-

rary status as well as its subsequent ciarificatmon issued from 

time to time. The' aforesaid d:Lscr'iminatory action leads to is-

suance of Annexure-9 order dated 14.7.20 and hence same - is 

liable to be set aside and quashd only on the ground of same 

being discriminatory in nature and further iirection may issued 

for granting temporary status to the app]. i cn.ts with all conse- 

quential benefits. 

4.20. 	That the applicants beg to states that t ic -e-spondents 

have not clarified the 'records before issuing by the impugned 

order dated 14.7.2000. In fact the respondents have violated the 

dmrectiori issued by the Hon'ble Tribunal in its judgment and 

order dated 31..99. 

10 
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421 	That the apl :i. '::ants bc to stat that the responc sot 

have vi I ated the di rec t :i one issued by t he Hon b Is Tr i buna 1 	In 

imp Irnsr't I no the said judament and o cler I; he respondents have 

held int;erviws :i. n ot;her cases but same procedure has not been 

ma i nta I ned I n case of the present app 1:1. cents wh I c h beer esu I ted 

in issuance of the lmpuqneo order dated 14 7 :2c' 

4.12. 	That t he .pp :t I cents becis to stte t hat 1; he r?s.:u:!ndents 

have not apply the i r mind proper ly  in issu :1 ng the order c:a.ted 

I 4 , 7 2ø)f$; :1 t houh the or ders dated M K MMM,have been issued 

as spea-:: i nq order but I nfac t no definite round has been deli ned 

in the said order Only crc..tnd is regardlnq fulfillment of 240 

days of work in a particular year, but takinq inti::: :onsideret;Ion 

the An.nexure-A cert I fi catss issued by the respondents only t he 

fec -i; will be clear.  

423 	That the appl I cents beci to stats that they are still 

ccntinu:i. ng in. theIr respect i vs perets wi t h'::ut any tsr m I na'i on On 

the other hand the respondents are now qrant I nq the temporary 

status to the junictrs of "he eppi :i cents even somof the out 

s:i ckars have also been ciratect with the bend its of the temporary 

stetus 

The appl :1 cents in view of the a foresaid facts and 

ci rcumstancee have prayed for a direct ion to the respondents to 

produce all the re'lsv- nt dccuncnts at the t icrie of hearinci of the 

cess 

424 	That the applicants beqe to stfts that the respc:nc:snts 

are now grant in-p the said benf its and III I I op up all most 70  

posts of DRN1 withIn a very short time w:i.thout •conslcter:ing their 

cases The applicants are now In mplyrs teas casual workers 

but in view of the aforesaid order dated 14. 7. 00 ths:i. r ser'v: 

:t 

/ 
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42\  

may be 	d :i. scont I nued w I 	hcut 	c I v :1. n q them any c:pc:i rt;u n I ty 	o 1 

I nq In that 	view of the matter the applicants prays 	for an 

i 	tsr I in order 	cii re:: t I nqt: he 	respondents nct:t:o di. 	Erqace t hem 

from their present employments and not to iii 1 	up the posts of 

DRM till the disposal of the case. in case the 	intE:?rim order is 

not grants the app 1 :i. cents wi 11 su f fr i reparable loos and :1 

•j u r y 

5 GROUNDS FOR REL. I EF WITH L.EGL. PROV I S I ON 

that the denial of benefit of the scheme to the 

casuea labourers whom the appl i cents union represent :1 n the 

I nst ant case is pr I ma- fec is ill spa I and arbitrary and se are 

II ab is to be set eel cis and rj 

5.2. For that it is the settled law that when some pr Inc i- 

p1ss have been laid down :1. n a .judpment sxt;sndi nq certain 	bene-- 

.f its to a cs ... ai nest. of empi cfyes the sal ci bene ii is are 	.... 

• 	quireci to be similarly situated employee without requ:irinç them 

to approach the court apain and ac:in. The Central Govt 	si... .ould 

set en example of a model employer by ext endi nj the said bene it 

- 	to the applicants 

For that the discrimination meted out to the 	member's 
/ 

of the appi I cents in not ex tend i ni the benef :Lts of the scheme and 

in not ...reat I nq them at par with F.:)ostal employees is vi cl at ive of 

rt:icIes 14 and 16 of the Cc ....tithtionoi Indie 

For that the respondnts could 'ic t have ctepr :1 vs ci of 1; he 

benefits of the aforesaid scheme which has been app I Ic able to 

the I ' fE1 low employees which is also vio Let i.ve of ('4rt ide 14 and 

16 01 the' ConstIt ....iion of India 

cL"f 



5 5 	For that the ve;r.ondents have ac: ted [1]. E:a 11 yi n I ss..vinct 

that impuanad nne.ure-9 order dated 14.7.2000 without examining 

the relevant dc:uirtents submitted Le applicants as we. 3. as the 

auhroities of their res::ndents. And he.nc:s the :i"upned nnex-

ure'-S order dated 14,7. 2c) is 1. lab. ct to be set aside and 

quashed 

5 6 	For tht as per the order dated I S 99 the cases of f  he 

applicants are required to be consi dared under- the schema of 1989 

and since the appl i cant. hevac ompleted- 24(2) days of cont I nucue 

ear vice :1 n a year, respondents are duty bound to prant temporary 

status as per the schema more so when the.other simi. lr ly sit.u-

ate -i employees like that of the eipi i cents have - been granted with 

the said benefit 

57. For that the respondents have violative the Judgment and 

or dar dated 31.8199 passed by this Hon b I e Tr I buna 1 :1 n t he cal I - 

I np for the eppl i. cents fdr inter view and byi esui ng the impuqned 

or der dated 14 7 2tO wi I hout consul t I nq the records Op that 

sccrealcna the impugned order dated 1472cfl2)- is liable to be 

set a si. da and puashad - 

5 EN 	For that in any vi. ew of 	 ter-  the act. ion/inaction 

of the respondents are not susti nable i. n the eye of law and 

liable to be set; asi. de and quashed 

The applicants crave leave of the Hon' ble Tribunal to 

advance more cirounds  at the t I me of. hear i 	of .( 

6. 	it I a nr.:  REMED:t ES EXHAUST 

That the appl icants dec 1 are that they have ax haus ted 

all the remedies available to them and t ....are is no alternative 

r amed i as available .L,.., them 

P 

.4 
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7 MATTERS NOT PREVIOUSLY FILED OR PENDIN'3 IN ANY OTHER COURT 

The applicants further declare that he has not f i led 

pYeViOLtsiy any appi ication, Wrlt pettcn or SLUt reard1r)c the 

grievances in respect of which this appl icat ion is made before 

any other court or any other Bench of the Tribunal or any other 

athc'ri ty nor any such appi icaticrr writ p.t ition or suit is 

pending before any of themt is further stated that since the 

respc'ncients have not 'yet issued any impugned order, and due to 

paucity of time and having regard to the urgency in the mat-ter 

the applicants even have not file any representation however, 

they have made several verbal representations. 

8 RELIEF SOUiHT FOR 

Under the facts and circumstances stated above the 

applicants most respectful y prayed that the instant application 

he admitted records be called for and after hearinc the parties 

on the cause or causes that may be shown and on prusa1 of the 

records be qrant the following reliefs to the applicants 

9.1 To set aside and quashed Anne:ure-9 order dated 14.7200 	in 

respect of all the appi icants. 

B.2. To direct the respondents to etend the benefits cf 	the 

said scheme to the members of the applicants and to regularised 

the r ser v i c es 

BC' 3. 	To direct the respondents not to 'fill up any vacant 

posts of Daily Rated madcors without first consider ing the case 

of the applicants. 

B .4. 	Cost of the applicants. 

Any other relief/re]. iefs to which the appl icarits are 

14 
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I 
ant it: led 	to 	Ltnc:er 	the Iac:ts and ci r:::umstances of 	the case 	and 

deemed. 	f :i t 	and proper.  

F en di nc 	d:Lspcsal of 	this 	Wiicati::an 	the applicants 

pray 	
for 	an 	:int;e-r:i m 	order di re::t i ny the respondents not to 	fill 

up ffnyw:Aca.nt 	posts of Daily F::ted Mazdoors without 	first ccne.c:!- 

en nc 	the case of the appl :1 cants 	The appi i cants 	fur ther 	prays 

for 	an 	inteni rn order directicn the respondents not 	- to disturb 

the r 	ervi ces and to allow them to continue in their respect: ive 

posts dun i nqt he pendency. o f the case 

nil 	 lilt 	it! 	it1, tttnU1,Uitfltifl 	tin 	tin 	UmhuSsil 	 Sl 	 uS 	 it 	 tiuliuuin U 

lit, 	FtRTICUL.RS 	OF 	I nFitOti 

i 	IPtiO 	N::'1, 

- 

3 	F'ayablea at N 	Ouwahat i - 

12 	LI T OF ENCI. OSURES 

As stated 	in the INDE<ti 

-- 

I 



V E F: I F .1 C: A T I 0 N 

I Shri Sukleswar :::umar, s/c Late Eetharam Kumar, aged 

abcut 34 years, at present workinc a Casual Worker under TDM 

Nagaon, do hereby verify and state that the statements made in 

pqrphs 4/2 1414Y14 24Are true to my 

kni:wledae and those made in paraqraphs 4412 44L4LS', 

are true to my lecial advice and I have not 

suppressed any material facts I am also duly authc'rised by the 

other applicants to sign this van ficaticin an their hehaif.  

And I sign this c'eri fication on this 	 27h day of 

September,2000.  

S. 	

S 	
S11ifcMLtt /w 

16 
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4. 	(' 	 gTo whom ltjnay coneernej: 

., This is to certify that Shri Su9eswar Kumar, 

S$O Late Bathram Kurnar of ViUagez<3undarbari,P0O 
I 

Ja1tcbari,P0S: Ya1ukbari,Guwahati_1l4 was working in 

theestablishinent of tr(SW) 9Task '0rce,Guwahati3 

under me for installation works atdifferent places 

I 

	

	at the rate of 20 days per month 60LI l Na.y1989 to 14ay' 

1993. 

His conduct Is good0 I w1shh1s sucess in 

lIfe 

( D,5AHA ), 

% CfaskForceGuwahati-3. 
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IJ 

Ceiie tLt Sri Suk1.s a r iir, 3/0 

t3,tram 1Cumr an 1nhthitant of Vii.]. unlr h.ri P 0. 

Ja1u1(.bari P.S. JaLukhri 0  3it. Krnrup 0  Assam is person-

ally knOzn to me since January e  1997. He ha5 work 	in the  

tim of instalL atiOn of IT 517 ,cbn1 	t P1swanth 

Charli. He bears good conuct ani amiibI chCictr Fe 

is soft spoken person. I have not heard tny a5v'rse 	aint 

him so far. 

Wish him all success in 

Asstt 

	

0/0 the T. O 	zur-74OOi. 
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C ertif ied that Sri 

;Son of 	
an inhabitant of 

• 	 ---- 

• 	
._ 	ist, 'agaon (Assam), 

He is working in the Telcoin Department as Casual Mazdoor 
• 	under me •Wef, 1.1,9 to 30.9,89 on M/R as given below :- 

January/89 	WR No, 	20859/25 
February/89 - 	

2060/23 

MarcIf 89 	- 	 20e61,/11 

April/By 	- 	
20862,1 1 

Iay/89 	- 	 20862/18 

- 	 2O63/j7 

July/89 	- 	 19655/11 

August/89 	- 	lI 	
19655/ 1€ 

Sppt/By 	- 	• 	19656/14 

) 

Ruh(ni Laskar, 

Na2aofl. 

1€ 1  

o v , 

a 	 •• 
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Ce rt I fled th at Sh rl• 	eL 
a Inhabit ant of VflI age 

S..... 
Dist z Negaon (Assani) . He is wo ricing under rue 

as CaSUH1 Nezdoor on A(Y - 17 a s foil Ow s - ( 

Jan/87 	
ckc7Jr _-L 

Feb/87 ./ c <-) a-v 
March/87 

April/87 ? 

May/87 ? 
June/87' 

July/87 1)_i 

Aug/87 2' 
Sept/87 

V.. Oct/87) 

Nov/87 

Dec/87 
I 

- 
Toj 

J an/88 9-i 
F 
	

I 
March/88 

April/88 

May/88 

June/88 

July/8e • 

Aug/88 c 

Sept/89 

Oct/88 

N ov/88 .7 

Dec/88 

CyCV. 
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xhiv is to Certtfy that Srt  

Lu 	C1. trick 	) 	L'j-u ¼.\g,- ) 	s tnI t e d '.'r-: j 	1'&?tCc - 	( (" 

L-pnrtnint ns c 	in r3t 	bnst  

€ i:4LL 	iLjhd wi tr 	1. Rzri Dkir'j 	E2 In) ;:;; 1:rri 

for 1y Lug ot cubLe 	rku 	lLiie 	p.'. e. f. L 2.92 uD 

2. 2.93.  

de Lu tnicri4Qtic , wi1 1 b&ovd youu' rn.- u wL t 

ttori1 cni.c :r. 	t:y b 	ncrvd Ln te 	tt. it 

the other codLtton;3 prmLts to the d(rnnC! 	 TT1, 

H 
( U.s. tutt. 	) 

aao, 

/ 
- 



4 	Cc(i' 

Sttzjat showing dcjtails in respe.cvof Casual Lbo'.aere gp 
rcuIrt ter 3a3.85 (Exchding thQ Cgua1 La&xuree 
recrujtd bten 31,3.85 to 22.6,88 for Project/$ijway 

1,.Nje of the Cu1 L&ourG KeA5\ 

2 	D ate of birth  

3 	Date of appointment 	- )\ 

4, P::iod of service ea61:r 
I985 	87, eeE  
19 ¶eg  95 

No of Workj day2). 

A 	- 	•• 

	

2L;7 	2O 2- 	2-1' 

2-Y 

7L 

5. WhGther Enip1oymet 	 z- 
War,foi!d i 

raasan there of,  

G. 	: 	rnp1ow. 	Ca1 	 . • 9 
Labcrrs after 31.3,85, 

7 <, Oic 	riO 

oL CuJ. Ltabouxar,.  

The reazon for cthtthuaace 
.: C3u.j. Lbouror 	,ic 	 ,.\•c' 

1t of orc.Ier3 or 

- 	 -' 	
.. - 

A. . 

O 
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9 çct'  
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CrtUjod that shri 
sm o 	 an ithabitnt o 

I 	 in the dist .~Ict of 
/ 	S.mke i'. iocinguner ze as st1 Mazdoor cn A OG 17th 

/ 	
(as c4.jows 

/ 

- 
' 

J1y 	 30 Dzy, 

Augwt 	1989 	 31 Days, 
• 	 • 

3 Days, 

• 	 .••. 	
• 	 30 Dy 0  

ovetwer 1939 	 29 bays, 

Dc€br 19)9 	 31 Day. 
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, +. 	. 	.)11.LL 	........sa•••*••••••••• 

........o...., 

an inhabitan village of ..I? p.0..C1 	irt 

in the district of 
......e...s 

•N agOn (ssam), 

he is working under me as Casual 1'iazdoor on Ac  

17 as fqllows 	— 

M onth & Year z 

iuSt. 1990 =22 

Stber. 1990 = 	25 	• :. 
d 	•• 	 •• 

Oct ober 1990 = 18 \ / 	(• 	' 	

. 	••' 
(• 	 ' 

Noviiber0 1990 = 28 
-.' 	

• 	•' 

? 

\ 
:'. 	. 	• 

Decenber. 1990. 25 

• 	 •: 

=118 - 

• 7_ 	.• 
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:C.f.d that Sri 

( 	

Son of 

inhbi.tent o 	Viiiage 

' p 	 in the district of Nageon, 	ssam 

He is working under me as Casual mazdoor on POC 17th as 

follows — 

• 1 

•Month & 	Year. . 
-. 

an./19jO 	- 20 

Feb.190 	. 

March/19 	— I S 

R pril/19O 	. 2.2- 

May/19O / 

— 	- 

-uly/19 0  

t/19 NIL- 72 
5pt./19 

 • 	 Nh1 	. i'e' 	ov-S/c3() .: 

	

Nv.,/19 	
.-. 	.- 	 • - 	 I 

	

Dec./19 	 • 

f-V' 

. 	/• 	 •. 

• 	

: 	

•• 
• c7 

y'• 

J 	O 	• 	
,\ 
/ 

I 
.4 

/ 

4' 	- 
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-/ 2/- 

certified that Shri  

son of 1S1'i 	j 	c1jctL.an  irthabitanL of Viii. 

P.O . 	 b o rr . 

P.S. 	 in the . d.istriCt of NagaonAsSam. 

He is working under me as casual Mazdoor on ltDG- 17 as 

follows ( month & year ) 

:0 

Jan 	 1991 	 27 days fl 
Feb. 	 1991 	 25 days 

	

i"iarch 	1991 	 20 days ( 

	

• 	pnil 	 1991 	 30 days 	 ' I  

May 	 1991 	 28 days 	 4 

• 	June 	 1991 	 15 days 

ow 

	

Jy, 	 1991 	- 	20 day 

	

0 	 •• 
0 	Aug. 	 1991 	 27 days 

	

0 	 •, 	

: 

	

• 	•, : Sept. 	 1991 	 28 days. 	 , 
00 

	

- •. 	Oct. 	 1991 	 30 days 
2- 

	

• 	 -• - 

 L s
s  

0 	
3p days. 

Jan 	 992 	 28days  

Feb. i' 	-199 2 	------30 -days 

0 	

• 	March 	1992 	 25 days 	 / 

0 	 ril 	1992 	 20 days 

	

May. 	 1992 	 26 days -. iD 

	

0 	 •: 

	

0 	 •: 	 - 	 0 	
0 

iwie. 

• 	 0 	
0 	Jul y, 	. 1992 27 - days 

-. 	
Aug. 1992 30 days 

Sept. 	
0  1992 27 days 	0 

Oct. 1992 20 days 

• 	 P 	Nov. .1992 28 days 	 0 

Dec. 1992 21 days 
312 days. 

- 	

0•• 
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Certfjed that 	hr1 

ar Inhabitant of VI1l' 

P.O.  

P/s. ____n the 
thstrct of Nagaon,Ass. 

He s working s  ar1er me as casual Mazd3or on 	DG 17 as follows 

	

Ic 	•J 	•• 
— 	 1 	

• 	•__ 	
j&I 	 .' 

	

t:iJa. 	'.1993  

	

eb 	 1993 	 1 U ..-.. 	 '.-. 	.'-. 	- 	 ... 	
-• 	 -I 

	

2.• 	- 

.Earch :, 	1993  

	

Al - 	1993 	 Q.. 7 
may  

:Y ;:'• 1993 
 ., 

c 	 JuLy, 	1993 	
- 	1 

	

? . Aug. 	 1993 

	

I 	•_•• 	 S 

	

L 	:sept.- 1993 . 

	

- --;J:Ct.. 	 1993 

	

r 	. 	 - 	i 	2 L) 

	

C,. Nov. - 	1993  
-. 

 

1993-' 	 \ 2P 

.. 	 •- 	
. 	

.• 	 ;' 
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I . 

r - 
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/ 



±flh1bItnt of Vi1 

_p .J  

rl, the cLstrict o: i qun, Asaa. 

1-1es orkng LuLd?r me as c  a s  u 	tor on fOG 17 	o11ow (1onth & yeir ) 	/ 
1993 / 

/ 
Feb • 	 199/ 

:i2arch 	13 

?prü 	/993 

lay 	/1993 

:ue. 	/ 	993 

I:.:1y 	/ 	993 	4 

Aug / 	1993 

se.pt 	1993 

• 1903 

I T  ôy. 1993 	.1 

1993 

-. 	 J.., -.. .. 

eb. 	 1994: 	
- H 	

•. 
 

- 

 

- Mtrch 	1994 	
•- 	 2 	

0 	 ) 
• 	 . 

4 •._ ~ L 	 \ 
y. 	

1994 

June 	 1994 	---- 	 S

Ilk Jul y 	 1994 /_- 

Aug0 	 1994 

Sept 	 .1994 •_____ 

Oct.. 	 1994 

Nov. 	 1994 
• D 
	 :1.994 • 	 0 	 - 

• 	
. C 

• 	 . 	

:'' 
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NNEXUF:E:L.. 

P.bsor pt ion of Casual Labcurs 
Supreme Court directive Department of Telecom take hack all 
Casual Mazdcclrs who have been disenç 4 aged after 30.3.85.  

In the Supreme !:OUV't of India 
Clvii Or I ci nal Jur isth 	fl 

Writ Petition. (C) No 1280 of 1989. 

Ram Gopal & crs 	 Fetitiorers 

versus" 

Un:ic'n of (ndia & ore 
	 keSpOndertS 

) 

N 

Wi t h 

Writ Petit ion Ncts 1246i 1248 of 1986 176 	177 and 1248 of 1988 

Jant Sincib & ore etc etc 	 Fetitic'ners 

sue ,- 

Union of India & ors 	 = 	Respondents= 

ORDER 

We have heard counsel for the petIt loners 	Though a 

counter affidavit has been filed no one turns up for the Union of 

I ndia even when -we have wai ted for more then 10 minutes for 
appearance of counsel for the Union of :t ndia 

The principal al leciat ion in these pat it ions under Prt 
32 of the L.onstltution on behal f of the pet i t.i.oners is that they 
are wcirk I nq under the Telecom Department of the Union of India as 
Casual Labourers and one of them was in employment for more then 
four years while the oth.ers have served foe two or three 
years Instead of regularising them in employment their services 
have been terminated on 30 th September 1983= It is contended 
that the pr I nciple of the decision of this Court. in Daily Rated 
Casual Labour Vs Union of India &. ors= 1988 (1) Section ( 122) 
squarely applies to the petit loner though that was rendered in 
case of C:asual, Employees of Posts and Telegraphs Depa rtment It 
is also contended by the counsel that the decision rendered in 
th:t case also relates to the Telecom Depar tment as earlier Poets 
andTeieciraphs Department was covering both sect ions and now 
Telecom has become a separate depr tment We find from paragrcph 
4 oft he ral:or ted dec isic.n that ccmmuni cat I or issued to General 
Managers Telecom have been refer red to which support the stand of 

the petit loners 
By the said Judctment this Court said 	 - 

We direct the respondents to prepare a scheme on a 
rational basis for absorbing as far possible the casual labourers 
who have been continuously work'ing for rncY a than c5e year in the 

4 	- 



posts and Teleqraphs Department' 

- We find the though in paraciraph 3 of the writ petiti':;n, 
it has been asserted by the petitioners that they have been 
wor.::ing more than one year y  the counter affidavit does not dis-
pute that petition. No distinction can be drawn between the 
petitioners as a :lass of employees and those who were before 
this court in the reported decision. On principles 1  therefore 

the benefits of the decision must be tal<en to apply to the peti-
tioners. We accordingly direct that the respondents shall prepare 
a scheme on a raticinal basis absorbing as far as practical who 
have continuously worked for more than one year in the Telecom 

Deptt and this should be done within six months from now. After 
the scheme is formulated on a rational basis, the claim of the. 
pet I ticiners in terms of the scheme should he worked out. The writ 
petitions are also disposed of acct:'rdingly. There will be no 
order as to costs on account of the facts that the respc'ndents 
ci:iunsel has not chosen to appear and contact at the time of 
hearing though they have filed a counter affidavit. 

 

Sd!- 

C Rancianath  rlishra: J. 

New Delhi 

 

S d / - 

( Ku 1 deep Si ngh) J. 

11 

April 17, 199. 
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ANNEX JRE-$ 

C:IRCULAR NO 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

STN SECTION  

fri 269-10/89--STN 	 New Del hi 7 ii 89 

TO 
The Chief General Manaciers Telecom Ci ri: las 
NT H. I New Deihi/)3cmbay, Metr cr Dist Madras/ 
Calcutta. 
Heads of all other Administrative Units., 

Subject 	Casual Labouars (Grant of Temporary Status and 
r.aciul, iiL) Sc heme.  

Subsequent to the issue of :1 natruct ion rac!ard i ng 
larisation of casual labourers vide this office letter No269- 
29/87-STC dated 18 11 GSa scheme for conferr i nq temporary s•l:us 
on casual. labourers who are currently employed and have rendered 
a coni; i nuous service of at least one year has been approved by 
the Telecom Cc'mmission Details of the scheme are furnished in 
the Annaxurs. 

:tmmedia act ion may kindly he taken to confer tempo-
rev y status on all eligible casuai labourers in accordance with 
the above scheme 

In this connect ion 	your kind attant ion is invited to 
'letter No .276/84STN dated 3Q 5.. 85 wherein instruct: ions were 
issued to stop fresh recruitment and employment of casual labour-
ers for any type of work in Telecom Ci rc las/Districts c:asual 
labourers could be enctaqad after 30.3.85 in projects and Electr i-
f :icat :1 on. c i r c lee only for sciac i ii c wor ke and on completion of the 
wok-.....: the casual labourers so anc.aqacI were reqLii red to be re- 
ranchecL These instructions were reitereted in 0 0 letters 

No, 27-%/84-STN dated 22.4.87 and 22.5 87 from member ( pore ,and 
Secretary of the Telecom Department ) respectively. Acc'::rci ng to 
the instructions subsequently issued vi dc this of f:ica latter 
No :270-6/84-STN dated :22,6 88 fresh siec i f i c per iods in Projects 
and Electrification Circles also should not be rasortad to 

In view of the above instruct, ions normally . no casual 
labourers engaged af .. r 30385 would be available for considera-
t ion fr...confer r i nq temporary status In the uni I <ely event, of 
there' ba:ing any case of casual labourers anqagad after 2385 
requi ri nci consi derat ion for conferment of temporary stetus Such 
cases shcu]. d be referred to the TeleccLm C:ornm:issicin w:i th relevant 
detai Is and part i culars regardi rig the act ion ta.:en against the 
off I car under whose author isat ion/approval the irregular engage-
cnent/non retrenchment was resor ted to 

3.3. 	No Casual Labourer who has been racrul ted after 3M.3.85 
ehcul. d be granted temporary status without spec i f :1 c approval from 
this office 

4 	 The scheme final iced in the Annexure has the concur - 
rence of Member (Finance) of the Ta: lecom Comm i eel on vi dc No 



V 	 V  

V 	 V  

V 	 SMF!78/8 dated 279.83 

V 	 5 	 Necessary irstruct ions for expediticus implementation 
of the scheme may kindly be issued and payment for arrears of 
eqes relating to the period from 1 10 03 arranged before 
31.12.89. 

sd/ 

ASSISTANT DIREcTOR VENEPL (sTN)  

Copy to. 	
V 	 V 

P.S. to MOB c:. 	
V 

P.S. to Chairman Commission. 	
V 	 V 

V 	Member (9) / Adviser (HRD). J3M (IR) for information. 
Mc:G/SEA/TE -II/IPS/Admn. I/CSE/PAT/SF'BI/9R Sa':s. 

All recognised Unions/AsscciatiOns/Federatlons. 

V 	

V 	sd/ 

ASSISTANT DIRECTOF: GENERAL (8Th). 
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i\Ir'.JE: x UF;:E.: 

C:iSL!iL. 	L..LOUF:EF:S (GRANT OF ]"E;.1E:j1i.F:y •••V! 1 JC3  AND 
	

F:E%UL 	.1. E •1 I ct )  
C:HEME 

1 	 This scheme slial I be c:al led CasLtai Labourers ( I3rant of 
iemp!::irary StatU.. and Regularisation )Ec me of Lpar trnent of 
Telei::i::immuni catil:nfl 19U 	 V  

his scheme i.i 11 	come in 'force with ef fri; 	from 
t V 
	 ci n war d 

This scheme 	I S app]. i cable . 'Li: 	the i:asual 	3. abciurers 
5fli p 1 riyp  d by the Depart nt of Tel ecommuri icat :1 cins 

4" 	 The p roy i si 015 in 1.. he Si: hems wou 1 d be as under.  

At 	Va::ànc i es in the crciun 0 cadres in var I ous of f I ces of the 
Deartmsnt of is leccimmuni cat:ions would be sxc lus i vs ly filled by 

V"'J lar isat ion of casVua I ia1::ourers and no ciutsi JiV would be 
apperi cted to the cac:lrs except in the ::aE: of appoi flflri: on 
ccmpassionate grounds VI: ill the aisorpt ion of all existing casua.l 
labourers ful ii 11 inq the el iqibi ]. i ty qual if icat: ion prescri. bed in 
the relevant Recruitment Rules. H:iv -  re qu 1 i" O cu p 0 si; a f f 
r endsrci surplus for any reason will have prior claim for absorp  
t ion aqai nst the exist :1 n.cj.f future vacan': :i*:s In the case of i :11 :L 
erate casual labourers the reqular isat ion wi 11 be consi dered only 
aqa i nt t hose posts in respe: 1: of which iii :1 tera::y will not be an 
imped i merit i n the per fr:irma nce i: fdut: i SSui hey wcu 1 d be all owed eqs 
relaxation equivalent, to the per ii:id for whi i:h they had worked 
ont i nuous :i y as act ua 1 1. ebciur for the pur j:;ose ci I the age 1 i m ii; 

presc r i bed for appi::ii ntment: to the group 1) cadre, if requi red  .Out 
side recrul tmen,t Icr '  :111 inq up the va'canr: ies in Gr. D will be 

V 

permi t ted only inor the condition when el. :1 qi ble casual labourers 
are NOT available. V 

B :: 	Ti 11 reular Orciup D vecanr I es are avi iabls to absorb all 
the casual 1 abi::iurers to whom this scheme is appi :1 cable 	the 
casual labourers wpul d be conferred a Tempore rV,V Status as per 
the details given below.  

Temiorary Status.  

:3 	Tmpciri.r' status wou 1 d be con tsr red on all the casual 1 a- 
bi::iurers i:,......rent ly emp 1 oyed and who have is FV1dYEVd a 	c::nt I nuous 
Sc ..., I. i:e at 	I east i:iris year, out ci f w hi. c h they must have been 
e nqaced on wi: r k for a per i od ci I 240 days 	V b V .J V  I n :555 of 
offices observi nq I I ye day week : V Such casual Ia hciurers wi 11 be 
des :1 gnateo as Tempi±irary Maz door 	 V  

:: Such cc:nfsrmeV nt:  of temporary status wcul d be without re-' 
fsren i:e to the creat: ion / avai lab:ii:i • 	of requ lr Or, 0' posts.  

iii:: c:oriferment of temporary status on a. casual labourers woul ci 
not i ny:  i vs any change i n. his ck...ties and respci nsV :1 b 11 i t :1 es The 
encta qeme n t wi. 11 be on daily rates of pay on a rise d basis He may 
be deployed any where w:i thin' ths recru:i 'i;ment uni 'L/ i;ei'r :1 tcir ial 
circles on the basis of ava:i. lability of work. 

iv: 	Such i:jal iabciurers who acqt..i.i is temporary sta't;L.'s wi. Ii ncit 
hi:iwever be brouctht on to 1;  he permane'nt establishment unless they 
are . e lec ted throuqh requ lar select ion prooaVss Or Or. posts 

'1 1. 
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G. 	Temporary status Would entitle the casual labourers to the 
following benefits 

at daily rates with refer'nce to theminimum of the 
pay scale of regular GrD officials including CA,HRA, and C::A. 

in Benefits in respect of increments in pay scale will be 
admissible for every one year of service subject to performance 
of duty for at least 240 days (206 days in administrative offices 
ohservinq 5 days week) in the year. 

Leave entitlement will be on a ?ro - rata basis one day for 
every 10 days of weekCasual leave or any oth4r leave will not be 
admissible. They will also he allowed to carry fctruard the leave 
at their credit on their reqularisation. They will not be enti-
tled to the benefit of encasement of leave on termination of 
services for any reason or their quitting service. 

iv) Count inq of 50 	of service rendered under Temporary Status 
for the purpose of retirement benefit after their regularisation. 

: 	After renderinq three years continuous service on attainment 
of temporary status, the casual labourers would be treated At par 
with the re.quiar Gr. D employees for the purpcise of contribution 
to %eneral Provident Fund and would also further be eliqible for 
the grant of Festival Advance/ food advance on the same condition 
as are applicable to temporary Gr.D employees, provided they 
furnish two sureties from permanent Govt. servants of this Dc-
par tfnent 

JT 
vi) Until they are reqularised they will be entitled to Prcduc- 
tivity linked bonus only at rates, as applicable to casual labour. 

7. 	No benefits other than the specified above will be 
admissible to casual labourers with temporary status 

S. 	Despite conferment of temporary status,the offices of a 
casual labour may be dispensed within accordance with the rele-
vant provisions of the, industrial Disputes Acti947 on the ground 
of availability of work A casual labourer with temporary status 
can quite service by giving one mc'nths notice. 

3. 	If. a labourer with temporary status commits a miscon- 
duct 'and the same is proved in an enquiry after giving him reaso-
nable opportunity, his servi':es will be dispensed with They will 
not be entitled to the benefit of encasement of leave on termina-
tion of services. 

10. 	The Department of Telecommunications will have the 
power to make amendments in the scheme and/or to issue 	instruc- 
tions in details within the framing of the schene, 

12 
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ANNEXUIE-3 

ExTRAI::T, 

C:ASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGIULARISATION 
SCHEMES 

NO66-2/92-SPB/I 	
0 	

dated 111.9 

I am directed to. refer to the scheme on th6 aboye 
subject issued by this office virJe letter No 45-9/87 SFP-I dated 
12491 and 6E-9/91-SPB-I dated 301192 as per whi;h full time 
casual labourers who were in employment as on 291189 were 

- eligible to be conferred tempc'rary status on satisfying other 
elibility conditions 

Thb question of extending the, benefit :f the 
* scheme to those full time casual labourers who were engaged 

• !recruited after 291189 has been considered in the office in 
the light of the.judgement of the i::AT Earnakuiem'- Bench delivered 
on 13395 in O.A.No 75/94 

• 	 It has been decided the full time casual labourers 
recruited after 29.11.89 and up to 1093 may also be.considered 
for the grant of benefit under the schemed 	 * 

This issue with theapproval of LS and F.A.vide 
Dy. No 2423/95 dated 919 

'0., 

'0. 
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ANNE X UF.: 

C:ENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENI::H 

Or i. ci nal Appi i cat ion No 299 of .1996 

and 

302 of 1996 

Date of order 	This the 13th day of AuçiLLst,17. 

Justice Shri DN.Baruah, Vice-Chairman 

0 A Nc 299 ci 1 1996 

All India Telecom Employees Uniin 

Line Staff and Gr':up-D, 

Assam circle, Guwahati & Others. 	 Applicants. 

Versus - 

Union of India .< Ore. 	 . 	Respondents. 

D.A. No.302 of 1996 

All India Telecom Employees Unicn 

Line Stafi and Group-D 

Assam Circle Guwahati & Others. 	 Applicants. 

- Versus 

Union of India & 0-re. 	 a ..... Respondents. 

Advocate for the applicants :Shri B.K. Sharma 

• 	Shri S. Sharma 	. 

Advocate for the respondents 	Sh I A. K C:houdhury 

- 	 Addi .C.G.S.C, 

OF.:D ER 

BARUAH J. c V . '::'. : 

Bi:th the appi I cat ions involve common quest ion of 

and similar facts. In both the applications the applicants 

10 



prayed i::'r a direction to the respondents to qi.ve thecn cer ta I 

benfi ts whi ch are II nq qivn to i;NE:i r ccurter parts wcirl.:: 1 ncj I 

the Pa:stai D(?J:)ar• tment The f<: ts of t he :ases are 

I • 	0= i . 	No 302/96 has been I I Id by (]. I 	India Te1e:c 

Employees Union Line Staff arid r.ircUp-D, Assam Ci rc is . 	iuwhat I 
* 

represented by the Secretary Shri J N Mishra and also by Shr 

LJen Fredhan, a casual labourer I n the offIce of the Divisiona 

Enq:i neer 8u.wahet I In O.A. 299/96 the case has been filed h 

the same Union and the ap ii cant Nk; 2 is also ak casual 1 abour er 

The applicant No I in 0 t No 299/96 represents the I ntsrest c. 

the casuci labc:'urers referred to nnexurs- to the Or I gina 

ippi I cat ion and the applicant No 2 is one of the, labourers I 

nnexureA. Their qrievancs are 

2. 	. They are working as casual labourers in the Departmen 

of Teie'::om under Ministry of Communication. They are similar 1 

situated with the casual labourers work i nc In the Department c 

Postal Depart ment under the same MI nistry Sim:i. larly the member 

of. the applicant No 1 are also casual labourers work ing in th 

telecom Department They are also similarly situated with thei 

counter parts in the Postal Department They are work i ng as casua 

labourers However the benefitt which had been etended to th 

casual I ahc'urers work I nc in the Postal Department under th 

Ministry ' of C:c;mmuni cat ions have not been given to the casua 

labourers of the applicAnts Unions. The appl I cents state tha 

pursuant to the ,judqment of the Ppex Court in daily rated casue 

labc;urers employed under Fostai. Department vs Union of I ndia 

0rs reported in (1988) in sec 122 the Apex Court directed th 

department to prepare a scheme for a1scrpt ion of the casue 

labc;urers ' who were contInuously workfng in the department fo 

more than one year for givi nc certci n be imef Its Acccrdi ngiy 

scheme was prepared by the Department of Posts granting. benef I 

Offl 



- 	 - 

-24 

t;ci tI• 	1 1ab:ur s who had renered 240 ciays of serv:i ce In a 

- yeaA T•her?af tr mriy w it pet I t. I ne had been ii I ed by the casual 

b::urers working under t.ie cie par tine of Teleccmmuni cat ion 

before the Pipex Court prayinq for direct i nc to give similar 

benefits to them as was e;tended to he casual labourers of 

Department of F:::sts Those casei were di.spcsed of I n dm1 lar 

term; as I n the •judctment of Da I ly Rated Ca.3ual L.abi:iurers (Supra ) 

The Apex C:ciLrt , after consi c:er I r the ent I re matter d:i. rected the 

Department to • c!ive the :; imi lar benef :1. t to the ::asual I abourers 

workinq under the Tel ecom Depar tment ii (nll ar manner. Pursuant 

ti:: the said .judgment the Ministry of Communication prepared a 

scheme known as "Casual (,.abc'.es (8rarit of TemDorary Status and 

reCiLLlar isat I on)Sc hems" on 7.11.89.  Under the said scheme certain 

benefit had been cranted to the casual labourers such as '::c'nfer 

ment of temporary Status Wicjes and Daily Rates with reference to 

the ml.nimum of the pay scle etc Thereafter, by a letter dated 

17 393 certain ':lari fica.t ion was issued in respect of the scheme 

in which i .! çj  been et I u1ated that the benefIts of the scheme 

should be c':'nf I ned to the casual labourers enciaed dt.Ar i nq the 

period from 3:1 3 1985 to 22 6 1988 On the c'ther hand the casual 

labourers worked In the Department of Posts as on 21 11 1989 were 

li q:i ble for temporary Status The t imC? f I xed as 21 . 11 1989 had 

been further ext ended pursuant to a .judcimen.t of the Er nakulam 

Bench of the Tribunal dated 13 3 1995 passed in 0 	No 750/94 

Pursuant to that judLlment the Govt of I...dia issued a let tr 
dated 1 11 	riftrrirjg the benefit of Te,rpi r - > Statusto the 

as - Ual 
labourers. The present aPPlicants being employeesi'nde 

the Telecom D'p3 1ren, Lricjc- theMinistry of 
':m'Lt n also 

urged before the concernec author itis that they should also he 

c:L v: same beref it In this ccnnec ion the ':asual employees 

ii 	aLbmitted a representation dated 29 12 1995 before the Chal rman 

12 



- - 	 s-i  

,Telecom C:cimmi.ssicin, 	New Delhi 	but to the knowlecie of the appli- 

cant the said representation has not been disposed of, Hence 	the 

- present application 

3. O299/9E is also of similar 	facts 	The cirievances 	of 

• 	the appicants are also same. 

Heard both sidesi MrB:Shrma, learned ,Counsei, 

appearing on behalf of the applicants in both the cases submits 

that the Ape> Court having been granted the benefit of temporary 

status and regularisation to the casual labourers should also be 

made available to the casual labourers working under Telecom 

Department under the same Ministry. MrSharma further submits 

that the a'ticn in not giving the benefits to the applicants is 

unfair and unreasonabie .MrK.f:houdhury, learned 	ddlC:3SC: 

for respondents cioes not dispute the submission of MrSharma 	He 

submits that the entire matter relating to the regularisaticin of 

c.sual labourers art being discussed in the JCM level at New 

Delhi, however, no discsion has yet been takeiIn view of the 

ahve, • I am of the opinion that the present applicants who are 

similarly situated are also entitled to get the benefit of the 

scleme of casual ltbourers (grant of temporary Status and Regu-

larisation) prepared by the Department of Teieccim Therefore, I 

direct the respondents to give the similar berefit as has been 

extended to the casual labourers working under the Department of 

Posts as per nnexure-3 (:1 n 0 32/S6) and nnexure-4 (in 

•  oNci..299/96)to the applicants respectively and this must be 

dc'ne as early as possible and'at any rate within a pericid of 3 

months from the date of re':eipt copy of this order. 

However,i:':'rfsldering the entire facts and circumstances 

ci the case I ma-::e no order as to costs 

Sd/- Vice f:hairman,, 

18 
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1lEXURE .5 

No2EH 13/93-STN-II 
Government ofIndia 

Department of Telecommunications 
Sanchar F3hawan 
STN- II SectIon 	 a 

M••• .W 

Dated 1999 

To 
All Chief General Managers Telecom Cl rcIes 
All c:hief General Managers Telephones District 
All Heads of other Adm:i nistrative Off ices 
All the IFAs in Teiecom C:i rcies/DistY cts and 
other Administrative Units 

Bub R eg ular isation/grantof tempoary status to Casual 
Labourers reqardi nci 

Si 
I.m directed to r e f e r to letter No. 269-4/93-6TNI I dated 

122 39 circulated with letter I dated 12299 
on the subjec t cnsnt i oned above 

In the a1ove referred let tsr this office has conveyed appro 
val on the two :i tens one is grant of temporary status to the 
Casual LabourerS ci iqi bie as :n 1.8 38 ari anothert on regular i-
sat ion of Casual Labourers with temporary status hc' are El i gi bie 

as on 31 ..3 97 Some doubts have been raised reciarding date of 
eqf fect of these dcc ision it is therefore clarified that in case 
of grant of temporary status to the Casua Labourers he order 
dated 12299 will be effected w0ef the date of issue of this 
order and in case of regular isat ion to t:he temporary status 

Ma.dcors eligible on 31 37 this order i 11 be f fected 
- 	 - 

Yours faithfully 

:HPEAS S I NGt-4 : 
ASS I STANT DI REC:TOR GENERAL (STN) 

All recognised tJni!:ns/FcdarationsfASSO iat icns 

HAF:DAS S I NIH ) 
ASSISIANT DI:ECTOR GENERAL (STN) 

1 



V 	 V 	 ANNEXURE-6. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	GUWAHTI BENC:H 

Original Application Nci.17 of 1998 and c&thers. 
Date of decision : This the 31 st day of Auqust 1999. 

The Hon'ble Ju'tice DJ4.Baruah, Vice-Chairman. 

The Hon'hle Mr.G.L.Sangiyine, Administ;ative Member. 

O.A. No.17/1998 V 

V 

ShriSubal Nath and 27 others. 	,..... Applicants. 

By Advocate Mr. J.L. Sarkar and Mr. M.Chanda 

- versus - 
The Union of India and others, 	..,.... Respondents. 

By Advocate Mr. D.C. Fathak, Addl. C.G.S.C. 

O.A. Nc'.1120999 	
V 	

V 

All India Telecom Employees Union, 
V 	 Line Staff and Group- Dand another 	 Applicants. 

By Advocates Mr B .K. Sharma and Mr .5. Garma 
versus - 

Union of India and others. .... .... Respondents. 
By Advocate Mr.Mr.A.Deh Roy, Sr. C.G.S.C. 

O.A.No, 114/1998 	 V 

All India Telecom Employees linicn 
Line Staff and Group-D and another, 	 AplVicants. 
By Advocates Mr. B.K. Sharma and Mr. S,Sarma. 

V 	 - versus  

The Union of India and ctheis 	. Respondents. 
By Advocate Mr. A,Deb Roy, Sr. C.G,S.0 

O,A.No,118/199 
Shri Bhuban Kalita and 4 others. 	..... ...Applicants, 
By Advocates Mr. J.L. Sarkar, Mr.M,Chanda 
and Ms , N.D,i3ciswami. 

- Vvers(s - 	 V 

ri 	 G. :t:.'' Respondents, 

•J 

Shriamala F:::anta 
Das and 6 others . ..... Applicant, By Advocates Mr. J.L. Sarkar, Mr.M.Chanda 

and hs. N.D. Gc'swami. 	
\ 

- 
versus - 

V 	
The Union of India and Others V 

 ,,,, Respondents. 
By Advocate Mr.E.C:.patJa::, Addi.C.3.Sc:. 	

V 

6. 	N1V.! 1999 

Al? India Tieccm Empl:;yees Union ad encither ... Applicant, 
By Advoc 

V  ates Mr,B,K,ISharma Mr.5,garma and Mr,U.K.i a i r.  
 - versus  

4m 

0 
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!1E 	 . 	 Reoondents 
-' 	1 	 El 	I 	J_J 	 :; - 

By dvo:ate Mr. BC. 

7 3(No. 135/98 
41 l India Telecom Emplciee Jriion L 	 d 	

- Y UVJLtp Mr 	Shma, Mr -S-Sarma 	 , 

veysus 
The Unir of I ndia and others  By Advocate Mr.A.DebRoy, Sr 	 . - 

E C4j', 136/i 
All India 	

cg 
	 Empjc/t?.E:. Union, 	. 

.Sti'f an GC.cD-.D an 
1,  
d 6 other U. 	

% co1 I cants. 
-f 	

U -. 
r 	UfliCn0f 	

11 

 India and ::ther.  By 	
Mr 	 . Roy, S 

. fl;ii- 	4i 'jqQ. 
I India Telecom Employees Union 

Line Staff and roup.-D an another 	
App I cars 

By Rdvcfra.p Mr. 
B. K, harma Mr 5, Sarma MrUpa y  

versLts 
-_ The Union of India and othe 

By 4dvciaf.e Mr,. Roy, Sr.C,rj,ç 
1: 

10 

I Incij;. Telecrp Emplcy 	Union C:ivj I Wir 	 , Branct, 	
Apj1 I cents 

• 4dvoc 

-. 
The U,06,

of India and 
Othr5 	

, 
By 4 dvocefe Mr B,C:, Pa thak,4dCII CG S,, 

11. 	0.4, NO 14/1ce 
Sh: :i AN 

Rem Deka and 10 c'they. 	
I cents 

By 4dvocat 	
Mu Mr i 	ssa n 	 App 

versus 
The UnIrn of India and oter  
By 4dvocajr Mr.A,Deb Roy, Sr. CG,-; 	Responc!ntc 

/ 0,4 

/
/ 
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Line 
Staff and Group--p and another 

	
Appli can- 

By Advc. 	Mr , DL Roy, Sr,C:,fl;r. 
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12. ONo1223099 
All India Telecom Employees Union, 
Line Staff and i3roup--D and another . . 	Applicants 
By advocates Mr. B.K.Sharma and Mr.S.Sarma. 

- versus -. 
- 	The Union of India and others 	Respondets. 

By Advocate Mr.A,Deb Roy, Sr.C.GS.C. 

O.A.Nc!,64138 
All India Teleci:im Employees Union, 
Line Staff and Gr'cup-D and'another ..... Applicants 
By advocates Mr. B.K,Sharma and M.r,S,Sarma, 
Mr,U,K,nair and Mr-,D,K.Sharma 

- versus - 
The Union of India and others 	. . Respondents. 
By Advocate Mr,B,I::.Fathak,,Addl. Sr.O.13.S.C. 

O,A,N20293/1998 
All India Telecom Employees Union, 
Line Staff and Grcup-D and another .... Applicants 
By advocates Mr. B.K.Sharma and .Mr.S.Sarma, 
and Mr.D,K.Sharma. 

versus - 
The Union of India and others 	. . F:espc'ndents. 
By Advocate Mr.B.C.PathakAddl. Sr.C.G.S.C. 

0 R D E R 

BAE:UAH.J. (V.0.:) 
All the above applicants involve conmon question of law 

and similar facts. Therefore, we propose to dispose of all the 

above applications by a common order. 

2. 	The All India Telecom Employees Union is a recc'gnisec 

union of the Teleccimmunicatioi1 Department. This union takes up 

the cause of the members of the said uni:4n. Some of the appli 

cants were submitted by the said uhion, namely the Line Staff an 

i%rcup-'-D employees and some other applicantion were filed by the 

casual 'employees individually. Those applii:ations were filed as 

the casual employees engaged in the Telecommunication Departmen 

came to know that the services of the casual Mazdcors under the 

respondents were likely to be terminated with effect 'from 

1.6.1998. The applicants in these applications, pray that the 

respondents be directed not to implement the decision of .  termi- 



natinq the services of the casual Mazdo':irs 	but to grant 	them 

similar benef:its as had been qrantecJ to the emplc.yees under the 

Department 	Of Posts and to extend the benefits ol the scheme, 

namely casual- Labourers 	rnt of Temporary Status and ReqLtlarisa- 

tion)- Scheme of 711.1998 1   to the casual Mzdoors 	conceerned 

OAs, however, in O. No2690998 there is no prayer aqainst 

the order of termination. In O.A.No141/1998, the prayer is 

against the cancel laticin of the temporary status er1 icr granted-

to the applicants having considered thair length; of services and 

they being fully covered by the scheme. P:ccc'rding to the appli-

cants -  of this-OA, the cancellation was made without giving any 

notice to them in complete violation of the prinipl.es of natural 

justice and the rules holding the field 

3. 	The applicants state that the casual Mazd000rs have 

been continuing their service in different office in the Depart-

ment. of Telecommunj - atjcn under Assam Cirlc and N.E.Circle. Th 

Govt of India, Ni nistry of C:ommunj cat ion made a scheme known as 

Casual Labc'urers (Grant of Temporary Status and Reqularisatjc) 

Scheme. This scheme was communicated by letter Nc269-1/89-SiN 

dated 7/11/89 and it came in to operation with effect from 1989. 

Certain casual employees had been givn the benefits under the 

said scheme, such as conferment of -temporary status, wages and 

F 

	

	
daiiy wages with reference to the minimum pay scale of regular 

Group-D employees including D.A. and HRA> Later on, - by letter 

• 	dated 17.121993 the i3overnment of India clarified that the 

benefits of the scheme shoul.d be confined to the :aual employees 

who were engaged during the period from 3131985 to 2261988. 

However, in the Department of Posts, thoBe casual labourers who - 

were engaged as on 2911.89 were granted the benefLt of tempo-

rary status on satisfying the eligibility criteria. The benc -fits 

were further extended to the casual laboure - s of the Department 

L 



of .F'osts as on 1.993 pursuant to the .judcement of the Ern&::ulam 

•Bench of the Tribunal passed on 13.3.1995 in O.A. No.750/1994.. 

The present applicants claim that the benefits extended to the 

casual employees workincj under the Department cfPosts are liable 

c' he extended to the caual employees workinci in the Telecom 

Department in view of the fact that they are similarlj situated. 

As nothing was done in their favour by the authority they ap- 

proached this Tribunal by filing O.A. No.s 302 and 229 of 1996. 

This Tribunal by order dated 13.S1397 directed the respondents 

to give simii.ar benefits to the applicants in those two applica-

tions as was given to the casual labourers working in the D-

partment of Fosts. Q may be mentioned here that some of the 

casual employees in the present O.A.s were applicants in 

O.A.Nos302 and 229 of 1996. The applicants state that instead of 

complying with the direction given by this Tribunal, their 

services were terminated with effect from 1.5.1998 by oral order. 

iccording to the applicants such çrder was illegal and contrary 

to the rules. Situated thus the applicants have approached this 

Tribunal by filing the present O.As. 

At the time of admission of the applications, this 

Tribunal passed interim cirders. On the strength of the interim 

orders passed-by this Tribunal some of the applicants are still-

wc'rking. However, there has been complaint from the applicants of 

soma of the O.A.s that in spite of the interim orders those were 

not given egffect to and the authority remainedsilent. 

The contention of the respondents in all the above O,s 

is that the Association ha'd no authority to represent the so 

cal led casual employees as the casual employees -are not members 

of the union Line Staff and Group-D. The casua:i employees not 

being regular. Government servant are not eligible to become 

members or office bearers to the staff union. Further, the re- 
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spondents have stated that the names of the casi'ual employees 

furnished in the applicantions are not verifiable 9  because of the 

lack of particulars. The records 9  according. to the respondents, 

reveal that some of the casual employees were never engaged by' 

the Department. In fact, enquiries in to their engagement as 

casual employseesare in progress. The respondents justify the 

action to 'dispense with the services of the casua] employees on 

the ground that they were engaged purely on temporary besis for 

special requirement of speci fic wc;rk. The respcndeits further 

state that the casual employees were to be disengged when there 

was no further need for continuation of their services. Besides, 

the - respondents also state that the present applicants in the 

O.s were engaged by perscns having no authority 	and without 

fol lowing the forml procedure for ,  appcintment/engagemnt. 	c- 

cording to the respondents such casual employees are not entitled 

to re-engagement or regui.arisation and they can not get, the, 

benefit of the scheme of 198 as this scheme was retrospective 

and not prospective. The scheme is applicable only th ' csual 

employees, who were engaged before the scheme came in to effect. 

• The respondents further state that the casual employees of the 

Telccimmunicaticn Department are not similarly placed as those of 

the Department of Posts. The respondents alscstate that. they 

have approached the Hon' ble iauhati High Court against the order 

• of the Tribunal dated 13.8.197 passed in O.A. No.32 and 229 of 

1996. The applicants dc'es not dispute the fact that against the 

order of the Tribunal dated 13.8.1997 passed in O.P. Ncs.32 and 

229 of 1996 the respondents have' filed writ application, before 

the Hc;n'ble 1.auhti High Court: However according to the appli-

cants no interim order has been passed against the order of the 

Tribunal. 

6 We have heard Mr,B.KSharma, Mr LL,Sarkar, Mr.I. 
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Hussain and MrE3Maiakar, learned ccuunsel appearing on behalf cf 

the applicants and als':' Nr.ADeb'Roy, learned SrCGS.0 	and 

• 	 Mr.B.C. Pathak, iearnd SrC: C. G.S.C. appearing on behalf of the 

respondents. The learned counsel for the applicants dispute the 

claim of the respondents that the scheme was retrospective and 

not prospe':tive and they also submit that it was up to 1989 and 

• then extended up to 1993 and thereafter by subsequent ci rculars 

According to the learned counsel for the applicants the scheme is 

also applicable to the present applicants. The learned counsel 

for the applicants further submit that they have documents to 

show in that connect ion The learned ccunser for the applicants 

•  also submits that the respondents can not put any cut off date 

for implementatIon of the scheme, inasmuch as the Apex L:ourt has 

not given any such cut c'ff' date and had issued i direct in for 

conferment of temporary status and subsequent regularisatio.n 

•t':' those casual workers who have completed 240 days of service in 

a year 

On hearing the learned counsel for the parties we feel 

that the applicati'ns require further examination regarding 	the 

factual position. Due to the paucity of material it is not 

possi ble for this Tribunal to come to a df mi te conclusion. We, 

therefore feel that theb matter should be re-examined by' the 

.respondents themselves taking in to consideraticin of the submi-

sins of the learned counsel - for the applicants. - 

In. view of the above we dispose of these applications 

with direction to -the respondnts to examine the case of each 

ppiiant. The applicants may file representatiOns individually 

within a period of one month from the date of receipt cf. the 

order and if such representatOnS are filed individually, the 

respondents shall scritinise and examine each case in consulta-

tion with the records and thereafter pass a reasoned order on 
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	 CF TCT rcoMMu1j.roi. 	 1 

Dated at 1':fl the 09-11-99 

To, 

Morigaon 

Suh- 14anting Ct 	1A4I detailed particulaiis and 

certificate thereof- 

Sri ukleswar Kumar claimed that he was performing' duty,  

'asDM in the Telephone Exchange Morigaonirice 1993 In thi 

connection you are requested. to •turnish all detailed particulars 

at engaoement, duration of erangeinent, breakup NooL clays in a 

month during the.. engagement period, mode olk , payment 0  rate of wac:es 
ctc Cop•Le3 o: r1evnt dOCni?nt5 in supnort Ct th 	flOVO 

JnLorrnatxon may piOa( h' twnish alonqwi.th. 

• 	 • This is OT URGENi. 

	

. .: 	(H?r) 	 • 

% Tne T.D.M. Naqaon :3SA: 

Copy toTI Su,JcJ.e,wor Kumrr JRM Mor1gon Tcicphone Exchirig 

He is also rcnuested to furnish detailed documents 

certified by respactive controlling auUority since 

date of his enoment to this office for further 

flCCSSary aCLion 	 S  

• 	 R.1)E 	(J!Rn) 

% The T.O;•.  



GOVT OF'INDIA 
/ 	 DEiARTMErr 01? TELECOMMUNICATIONS 	.1 

OFFICE OF THE TELECOM DISTRICT MANAGER 
NAAON (ASSAM), 

NO:E-182ICAT/Pt.11130 	 Dated at Nagaon, the 141h July"2000. 

TO 

v 

\\ 
S.1 F.iiNt.,.OPJ)ER. 

.1 	 S 

in puruanoc of the I-Ion'bic CAT Guwahaii Can No 	qYour rcprecnta1ion 
vcccivccl tIiroui Ihe SDL 	 \\YOUJ  CSC Wi 8C1UtIJUScXI by a COIUUI tee 
lonned by 11e Chief Genei:a Manager Te1tcomniunieation Asscim Ciiele, Guwahati-7.. 

The above committee had serutinised and examied your represct,16 ,on,  as well as the 
PYWC paricul;irnnd va',c oak! to you in respect oI' the years under rcview by hc di1,i isin 
authority. 	- 	.. 

The said scru:•iny and \'eriflcation of the relevant documents revealed that in any of 
tIle years the No. of days worked by you was below the requisite No. of days (i.e.240 days). 
... 

As such your claim for conferment of Tei'nporary Status Mazdoor could not be 
entertained. . 	. 	. 	 . 
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0.11 
To 	- 

/ 	 The T.D.M,, 
Narjaon Division, 
Nagaon. 

Sub.;-. Sympathetic Consideration for the status of Temporary 
regular Mazdoor - regard. g, 

Sir, 

I beg to su1nit herewith te honourable Tribrnal court 

decision against O.A. No. 192/1c9' for sympathetic consideration 
tu give me the status of Ternporzry regular Mazcloor. The following 

informatioris are sutnitted for yDur kind information please- 

1, That sir, I was working as Task Force staff since May'09 
to May'93, So, I am entiLlaCl tor tlii beueiit Q1 LIi (Ovt 
of India's Scheme communicated vide letter No, 269-10/89-STN 
dated 7 0'11,89, 

That sir, since May'93 1 have been working in Marigaon 
exchange upto May'98 as a cleaner of equipment in switch 
room, Maintainer of A.C. machine, Battery cleaner, helper 
in por plants and at MDF room. 

That sir, during the year 1994-95, 1995-96 and 1996-97 I 
have been shown total working days 365, 365 and 319 days 
respectively, And, I have also been paid Bonus during that 
perticular yeaxs. 

That sir, since May'98 I am continuing my same works under 
the conductor and paying me a lurn sum aount as the 
Conductor deem Lit which is very less even to fulfil 
minimum requirements of a single man during thJ.s hard 
expensive days, , 

Aj.fl- 5JVflP 
That sir, I have 	---6eee-- 	by working in the 
Telecom Department since May'89. 

Therefore, I request you to look into.the records of my 

service period since May'89 to May'98 under your kind control and 

also the period under the Conductor i,e, from May'98 to still 

date and pray you to consider me to give the status of a Temporary 

regular Mazdoor and oblige. 

Yours faithfully, 
' 'vc2 

Enclo s; 	
S 	 C SUKLES WAR KUMAR 

1 Photo copy of the Trinal 	
/ 	,1/- 	 ( 
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04k. N0 fl6 2L2000  

Shr i & kie swar Kuinar & Others. 

•0• 

Vs 

Union of India & Others. 

. •1*  

( written Statements on behalf of the respondents 

No.1, 2and3 ) 

The Witten Statements of the abovenoted 

respondents are as fllw 

That the copy of the 04 • No. 316/2000 has been 

. served on the respondents. The rospondents have gone through 

the same and under stood the content a thereof.. The Interest 

of all the respondents being similar, comrnon %tritten state 

ments are filed by thegi. 

That the statements in the application which are 

not specifically admitted by the respondents are hereby 

denied. 

30 	 That before traversing the various paragraphs 

of the applioatipn, the respondents give a brief history 

of the case as under : 

In compliance with the directions given by the 

Hon 'ble 3ipreme 0ourt in 1rit Petition (C) No • 1280/69 with 
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some other applications, the Govt. of India, Department 

of Telecom formulated a "Scheme as conmiun bate d vide order 

No. 269-10/89-STN dated 7.11.89. The said Scheme is 1QjoVM  

as "Casual labourers 
( Grant of Temporary Status and Regu- 

larisation ) Scheme of Department of Pel000mxnunioatbon, 1989 10 . 

The scheme came into effect from 1.10.989,  The scheme lxiten - 

ded to cover all Casual labourers who were on engagement on 

the day of the introduction of the Scheme and have completed 

240 days in one Calendar year • Under the Scheme, the Deptt, 

of Telecom has regularised thousands of casual labourers who 

were engaged be fore 1 .10.89 and completed. 24 0  days work in 

a calendar year on that date 

But prior to 1.10.89 9  the Department imposed 

a complete ban on engagement of any fresh caeual labourer 

with effect from  30.3.65 and then 22.6.68 and the restraining 

order was issued to all concerned. Moreover the Scheme is 

also clear in this regard. It is also a fact that J.napite 

of the Scheme and order of ban inforce, there had been some 

irregularities in engagement of fresh casual labourers and 

the Department has taken serious view on such cases and the 

same are under investigation. In such circumstances and on 

humanitarian grounds as one time relaxation, the respondents 

considered the cases where casual labourers worked upto 1 .8.96 

and that way the respondents liberalised the Scheme and advanced 

the Out off date to 1 .8.98 • Whereas, the Hon 'ble &nakulam 

Bench of C.k.T. in O.k. 750/94 extended the 8oheme upto 

10.9.93 only. 

But in the instant case, the applicants are 

in no waY coming within the zone of consideration as required 
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under the Scheme • None of them were found to have rendered 

240 days service in a calendar year and as such their oases 

could not be considered for Temporary Status/regularisa -tion. 

The eases of the applicants once more were considered as per 

direction of this Hon 'b le Tribunal as in order dated 31 .8.99 

pa seed in 0 .A • No • 107/98 and eerie s including the 04. • No. 

192198 (Case of the present applicants). But from the 

records available with the respondents and the information 

supplied by the applicants, they were not found eligible for 

eon sideration. Accordingly, the cases of the applicants 

were disposed of with information to them in writing with 

rea sozied order. Among the applicants, the case of Smti • Devi 

Bani Paul was converted to fall time casual labourer on iø 

18.5.2001 as per departmental rules, said Smti. Paul was 

working as a part time casual labourer 4 hours a day for more 

than 240 days in a Calendar year and as such she become 

eligible to be converted as Bill time Casual labour. 

The copies of the documents examined by the 

verification Committee 
 66~~~~70 

fsof—tbe-Ver4ation Comittc&) are 

annexed as Arneure B1 ( Series ). 

4. 	 That with regard to the statements made In 

para 1 of the application, the respondents deny the correct 

ness of the statements and reassert the foregoing statements 

of the witten statements. 

Vq 

1 
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That the reponde2 have no comment a with 

regard to the statements made in para 2, 3, 4.1 and 4.2 
of the applicajo. 

6. 	
That with regard to para 4.3 of the application 

the hondenta categorically state that the statements are 

fai!. and not based on reoord • None of them are found work- 

g after 1998 as per records* glile some of thew ôontjnued 

upto May, 1998, some dlSCQfltjflUSd prior to May, 1998. One 

3ukleswar Kumar has already expired during the pendenoy of 

the case as on 9.6.2001 as reported by his family members. 

By the death of the said applicant, the original appUcation 

is abated. In this regard the respondents crave the leave of 

this Hon'b 
I  le Tribunal to rely upon and refer to the Annexwte 

i series of this sritten statements. 

7. 	
That with regard to the statements made in 

para 4.4 to 4.10 of the appljcatjo, the respondents state 

that those are all matters of records and hence nothing is 

admitted which are beyond such records • The re3pondta also 

re-'ltoriate and re-assert the foregoing .stateaenta of this 

itten statements. 

The respondents also State that on the basis 

of findings Verification Oomfttoea, out of Total approe'd.. 
vacancies of 672, 497 Nos* of casual labourers are already 

granted TS. About 117 Nos. (including 42 cases of Dibrugarh 

Division ) are under. prooe8a as some clarification is sought 

from the conietent authorities at New Do ]hi • As many as 88 

Oases of GNP Dibrugarh are under scrutiny of the respondents. 
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The respondents also state that the number of approved post 

is only 672 and not 750 as stated by the applicant. 

8, 	 That with regard to the statements made In 
para 4.11, 4.12, 4.13 and 4.14, the respondents state that 

the applicants are not similarly, situated as claimed as in 

0 .A • No .299/96 and 302/96. Moreover the respondents have 

liberalised the Scheme by extending the time up to 1 .8.98 

unlike the case of Postal Department as In 0 .. • decided by 

the Hon'ble Ki'na1culain Bench. Hence the sttenenta are mis 

leading and mis'-Interpreted the respondents revasserts the 

foregoing stat ements and say that none of them 1 were found 

eligible under the scheme. 

9. 	 That with regard to the statements made in 

para 4.15  to 4.24 of the application the respondents state 

that in compliance with the direction as in O.. 192/98, the 

respondents constituted verification Committees and the said 

Verification Committee examined the claims of the applicant 

on the basis of records both of Department and of applicants. 

On such scrutiny, none of the applicant was found to be eligi- 

ble to consider under the scheme . 	Accordingly, the findings 

of the Verification Committees were recorded and the same was 

communicated to the applicants by the respondents. This was 

done absolutely as per the order passed by this Hon 'ble Pribunal 

as in O.A. 192/98 (series) as done in all other case • Hence, 

the action cannot be said to be illegal or violative of any 

fundamental rights under the Constitution of India, nor was 

it is any manner discrimenatory. It is also again denied that 

the applicants are continuing as casual labourers, the respondents 
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re-asserts the foregoing statements herej again. 
F 

10. 	 That with regard to the statements made In 

para 5.1 to 5.8 of the application, the respondents state 

that the g' oun da shown are no grounds under the facts and 

law on the present case. Hence the application is liable 

to be dismissed with cost as dc-void of any merit. 

ii • 	 That with regard to the statements made In 

para 6 and 7 the respondents state the applicant was no 

right accrued on them to claim benefit under the scheme, 

1989. The applicant previously filed the 0.A. 192/98 and 

as per order of this Hon 'b le Tribunal their cases were 

considered, but they could not be given the benefit as 

none of them fulfilled the required eriteria under the 

scheme •. Hence, the applicant by suppressing the above 

fact of 0 .A • 192/98 has filed thts application for which 

the application is liable to be dinissed under the law. 

12. 	 That with regard to the statements made in 

para 8.1 to 8.5 and 9 of the application, the respondents 

state that in view of facts of the case and provisions of 

law, as stated hereinabove, the applicants are not entitled 

to any relief iihataover as prayed for and hence in application 

is liable to be dismissed with cost as devoid of any merit. 

In the premises aforeadid it is there-

fore prayedAhat Your lordahips would be 

placed to hear the parties, peruse the records 

and after hearing the parties and persusing 

the records shall 1\.zther be placed to dismiss 

the application with cost. 

S 
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I E R I F LC_A_T.10i1 

I 

presently 

wor king as 	being 

competent and duly authorisod to eii this verification 

do hereby solemnly affirm and state that the statements 

made in para 	4 ço \2_ 	 are true to 

my 1iowledge and I be.ieve those to be true, those made 

in para 	 being matter of records, 

are true to my information derived therefrom and the rest 

are my bumble submi 8 sion before this Hon 'b le Court • I 

have not appre ased any material fact. 

And I sign this verification on this 3yz) th 

day of July, 2001 at Guwahati. 

C '5 e 
Depon. 

I 



/4 	 RE-PO-RTS 

he Committee COOStIIUtC(I 
by CGMT, Guwahati letter No. EST1 - 9/12IPt.1/23 

dtcd 28-03 

,UOI and ihe 'DM, Nagaofl tter No. E - 18VCAT/20012O°2i 
	dated 17-05-2001 met in the office 

Ilie 	

)M, NaqaOI from 28.05-201)1 to 2.9-0G-20() I to scrIItiIHZe.d/r0s(fhhihhI 
	nnd examine the 

Cl 

oj.eleillCl it 1nrtIc1ilarS/paY0t records of Castiil MaZdOOrS related to (llffrent Court cases. 

I e dot a its of Applicant Court Ca5CWC ai as I olln. 

l.Nu. tIrLCaSe.Q
00

; 20 
A 31(/70 

(J 	

. 

A 1/0/2000 	

r 

()A7i/70O() 	
I 
I 

DA 16112000 	
: 	

/ 

2 
0A99/2001 	........... . 

	

- 

0. 	
2 

(.)A-1/2001. 	..........
:  

e Can 
irnittee has (In(lertaken veriIic&iOfl of avnilal)le records 

of 1DM office NagaOrl and 

1111i.iiIilfl)aylueI)l records of the Ma7doorS have been scrtltlnhiNt by the Corn,iiltteC. 
The finding of 

Ow 	 tee are as lollov 

Hlu CaIey0I N 

A 	
Upto 30-03-85 	

il. 

Ii 	
fC0CIl 31.0 	to 220h.81 	Nil. 

. 	
Between 23-0688 to 01-0898 

C  

A: In tli cateijoty no Labour. 

C a I c:ql iy -. It in lb is category 110 LaboUr. 

I .iteiiilV . C : to this caicy0 	
out of 20 Casual M07.doors one Part I me MazdQOr at SI/No. 12 

(MN. 
Dcvi kaiii PaulO 316/2001) is opproved (or lull time Casual Labour ( Not 

or (SM as per Oii(libIlItY Cli101ta) ill puNtlatice of CGM'l (;uwaliaf 
	er No. ESIT- 

oil ?/Pt-ll'1i ilated 20-09-20()1) ili 0(t)O have nOt cainiileted eligibIlitY crftcnia for 

qraiitiflg of LSM as per (lie vCiiIiC'° 	01)011 
ol (lie ConitilittOC However 0111! COSO 

of Sri (linay (ins applicant at SIJNO. 23 ( case (lA-I 10/2000) may l referred tO 

1/F GuWuhiLi for x
rfliiliilg record & takilici further action at their en& as the MazdoOI 

WiS (11 iqaiJe(l iii FE. Cirlce 1)01010 1995. 

51/110 	
Name of Casual MazdoOr and OA No. 	

EiiyIt)ili 	

0 

I Sri Babul Saikia - 1/2001 	
NOt elIgIble. 

2 	So Mufidli Cli Kli1 - 316/2000 	
Not higibli 

3 	Sri CliandraIi1 Seniapai . : 	/?°PP.. Not cligible 

q . SrI Prhd. 	: 89Y 	 ........ - 
	

NteicJi0 	............--------- ----- ...... 

Md. Nur Zaman - 316/2000 	
Not eligible 	

. 

Sri Duip Mazumd 	
Not eligIble 	 0 

Sri Gajen 1)ewrujn - 316/2000. 	
Not elkJit)lO 

O  • 	Sri Analida ci I. Das -- 3 16/200() 	
Not ellqil)lC 

Sri Gokul Ch. Dora- :116/2000. 	
Not eligible 

0. 	
Sri Radlin KanUi ilordOlol - 316/2000 	

Not eligible 

11. 	Sl:i DiI Kr, or _316/200 0 	
.......otehiyibIe ... 	0 	0 

Mrs. Devi Raid Paul -- 316/2000 	
Not eligible br ThM hut ellyiblO for hut tulle Casual 1 
Labour vlle 1DM NaqaOfl letter No, E _.5/CM/0

1  

07/52 daled ,Iit5 - 20 1  

O ( 0 1 . 	Sri San jet Kr, Ilaulik - 316/2000 	
Not eligible 

1..5ti ASliuk Ch. l)ey - 0:316/2000 	
. 	Not elkji1)l 

5. 	Md. AI1(lulSalaiui .116/2000 	
NiitOliJib 

O 
 fi.ri U1i Kr. Gayno - 316/201)0 	

Nol eligible 	 - 

	

1i,iod Kr. Saikia -.31,6/2000 	
Not eligible 

4 



j.. 

/ 

St/No Naneo( Casual MazdoorandOANo (iligibility 
 Sri Sukleswar Kuma r-316/2000 Not eligible.___ 	. 
 Sri Tarun ch. Kalita - 316/2000 Not eligible 	 .. 
 Sri Jayanta Hzarika - 316/2000 . Not  

. ti 
Dhwbajyoti Das277/2 

.rLB4.! PY..P!..L9L9.9.Pi ,.N9g[!e 
24, Not egibie ..;1 L 2 	............... 

25 
Krishna gas .  - 	- ............ 

S. No!!g ____.-------- 
Note..igible 	...............-........................................ 

27. Sri Naren Ch. ffia . 	99/2001 Not etigible  

Signature of the Committee Members 

ADT4I)' 	 Sr. Accounts Officer ash 	 Divisional Engineer(P&A) 

0/0 the CGMT 	 0/0 the TDM, Nagaon 	 0/0 the TDM, Nagaon 

Guwahati at Naqaon 

.4, 
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CASUAl.. MA?: 1011 
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